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BEFORE THE NATIONAL GREEN TRIBUNAL
EASTERN ZONE BENCH, KOLKATA

ORIGINAL APPLICATION NO. 127/2023/EZ

A ALI
........ APPLICANT(S)

VERSUS
STATE OF WEST BENGAL & ORS.

........ RESPONDENT(S)

AFFIDAVIT FILED BY THE WEST BENGAL
POLLUTION CONTROL BOARD.

Most Respectfully Sheweth
I, Sri Subrata Ghosh, son of Shri Biswanath Ghosh, aged about 60

years, by faith-Hindu, Occupation- Service, residing at
Narkelbagan, Gorosthan, Chinsurah, District - Hooghly, do

hereby solemnly declare and say as follows:-
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‘State Board’) and I am well acquainted with the facts and
mstances of the case. I have been duly authorized by the

circu

Respondent No. 1, to affirm this Affidavit on its behalf and as

such, I am competent to do so.

02. That, this affidavit is being affirmed in pursuant to the judgment

passed by this Hon'ble Tribunal dated 12.03.2024.

03.That, the Hon’ble National Green Tribunal vide judgment dated
12.03.2024, directed the State Board to “take appropriate action
against the said Sri Jagabandhu Ray and ensure that his drainage
does not drain any sludge into the said water body. Appropriate
directions in this regard for drainage and treatment of sludge shall

be given by the West Bengal Pollution Control Board.”

04.  That, in compliance with the judgment passed by the Hon'ble
‘National Green Tribunal, the State Board vide Memo No. 427-
2/WPBD-0OC(92)/14(Part-I) dated 30.04.2024 issued a direction

upon Sri Jagabandhu Ray, residing at Vill.- Lohapur, P.S.- Nalhati,
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Dist.- Birbhum, not to discharge the sullage gene

residence into the waterbody situate at Mouza- Lohapur, J.L.
117, LR. Dag No. 172, PS.- Nalhati, Dist.- Birbhum. He is also
directed by the State Board o arrange for proper drainage and
treatment of sullage generated from his residence within a period

of one month and thereafter submit the compliance report.

05. That, in compliance with the judgment passed by the Hon’ble
National Green Tribunal, the State Board vide Memo No. 428-
2/WPBD-OC(92)/14(Part-I) dated 30.04.2024 issued a direction
upon Smt. Tulabati Mal, residing at Vill.- Lohapur, P.S.- Nalhati,
Dist.- Birbhum, to restore the waterbody by cleaning aquatic
plants ahd weeds of the waterbody situate in Mouza- Lohapur,
J.L. No. 117, L.R. Dag No. 172, P.S.- Nalhati, Dist.- Birbhum
within a period of one month and thereafter submit the
compliance report.

Copies of the directions issued by the State Board dated 30.04.2024

are annexed herewith and collectively marked with letter “R”.
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06.1t is therefore respectfully prayed that [Hon’ble Tribunal may

pass such order/orders as it deems fit and proper in the

o interest of justice.

Qs

DEPONENT
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VERIFICATION

I, Sri Subrata Ghosh, son of Shri Biswanath Ghosh, aged about 60
years, by Religion - Hindu, by Occupation- Service, residing at
Narkelbagan, Gorosthan, Chinsurah, District-Hooghly, do hereby
solemnly declare and say as follows:-

1. That, I am the Officer on Special Duty (OSD), West Bengal
Pollution Control Board and I am well acquainted with the -
facts and circumsta'nces of the instant Original Application.

2. That, the statements made in paragraph 1 of this affidavit is
true to my knowledge and belief.

3. That, the statements made in paragraphs 2 to% of this
affida;vit are my informatioﬁ derived from the records

available in the office of the State Board which I verily

believe to be true and the rest are my respectful submission

before this Hon’ble Tribunal.

Lot

Identified and corrected by me

Advocate
WBPCB | DEPONENT

sotemnty Affirmed & \

Me
clared Befon"e
?;3 ldenﬂﬁcat‘o“WM.
N .
p Y

e, ' ARBANI MTTRA
3 NOTARY

. megd No.-5615/ ‘ 25 JU[ 2021'
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WESY PENOAL - P’ @"" g WEST BENGAL POLLUTION CONTROL BOARD
y “f\?&‘l iR {ﬁ & B E (Depactovient of Ensicapment, Governmont of West Dengal)
\\\\2 o ] Durgapur Reginnal Office

\)\ f f»" tt:;'\:‘;l:\:ulw';qk}'“ Salsid Khuadiram Suruni, City Centre, Durgapur 713 116,

s ( ‘ Paschim Bardhanan, Telephone: (0343) 254-6708,

Moma Nu, L 23 =HWEBD-OCOH)/1A(Part-1) Daute: 30 .04.2024

h\
1 Jagabandhu Rin
\ tl -Lohapur, PSC-Nathay
st -Bubhum
Ret: Ocder of Hon'ble National Green Tribunal, Fastern Zone Bench, Kolkata dated 12/0372024
(00 A Na. 12772023 F7Z, Earlier QLA No. 475/2022/PB)

-

il

In relerence 1o the Order of Hon'ble NG'T mentioned above, you are directed not to disch;u'gc the
autlage generated from your residence into the water body in Mouza-Lohapur, LI No. 117 LR
Dag No 172, P.S -Nalhati. Dist-Birbhum, You are alsa directed to arranpe proper drainage &
treatment of sullape generaled from your residence within a penod of one month hereot and

submit dn:. wmnh.mu repart 1o tus aftice.

AL x:\“}“"”

~ V3
Ervironmental Engineer
Durgapur Regional Oflice

Enclo: Order of Hon ble National Green Tribunal, Eastern Zone Bench, Kolkaa dated
12/03/2024, ’
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Typed Copy

Date: 30.04.2024

To

Sri Jagabandhu Ray
Vill-Lohapur, P.S.-Nalhati
Dist.-Birbhum

Ref: Order of Hon’ble National Green Tribunal, Eastern Zone Bench,
Kolkata dated 12/03,/2024 (O.A. No. 127/2023/EZ, Earlier O.A. No.
475/2022/PB)

Sir,

In reference to the Order of Hon’ble NGT mentioned above, you are
directed not to discharge the sullage generated from your residence into
the water body in Mouza-Lohapur, J.L. No. 117, L.R. Dag No. 172, P.S.-
Nalhati, Dist.-Birbhum. You are also directed to arrange proper drainage &
treatment of sullage generated from your residence within a period of one
month hereof and submit the compliance report to this office.

Environmental Engineer

Durgapur Regional Office

Enclo: Order of Hon'ble National Green Tribunal, Eastern Zone Bench,
Kolkata dated 12/03 /2024,
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p; ‘.?1 “"‘;:‘ '} ; WEST BENGAL PORLLU LN LW 3 arss P gt
i i“‘ﬁ‘ li{:‘ Ahepariment of Environment, Government of West Bengal)
Cifestyle for R Durgapur Regional Office
Environmant Sohid Khudiram Sarani, City Centre, Durgapsf — 713216,
Paschim Burdhaman, Telephonc: (0343) 254-6708.

Memo No. Ly 0§ -2WPRD-OC(ZYS(Part) Date: 3¢ 042024

fo

Smit. Tulabau Mal

Vil -Lohapur, 1I.8.-Nalhat
Dast.-Biebhum

o B Rl oot Aiinal Gratn S o e . Kolkata dated 12103/2024
(0. A.No. 127720237, Earlier O.A. No. 475/20228) e

Madam,

In reference wy the Order of ;Za«i’bljﬂ% /-f";’ﬁﬁ"}};ﬁﬁé‘i above, \}7-‘7,"‘,‘,\:;3"% directed to restore e

body by cleaning the aqﬂatic»p\liiiti’é?tfélﬂ'iifﬁifé‘\ﬁg e, uter body in Mg uza:L Ohapys: ot
117. LR. Dag No. 172, p.8.-Nalthati, D Birbhus thin a periad of onc mth hercof and
submit mc,gnmptaanéef.*rﬁmﬁ,;m;wam‘ S e

Environmental fingiﬁcéf”’ Ao cu
Durgapur Regional Qffice 7 i ok
Enclo: Order of Hon'ble Nauozwlﬁmn Trtbumt, \Enstfehi Zone Bench, Kolkata dated '

TR

e
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